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5 Elec. to Comm.

12.19 brs.
ELECTION TO COMM]TTEE
Coconut Development Board

MR. DEPUTY-SPEAKER : Shri Yogen-
dra Makwana.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : On behall
of Rao Birendra Singh I beg to move :

“That in pursuance of sub-section (4)
(e) of Secticn 4 of the Coconut Deve-
lopment Board Act, 1979, the mem-
bers of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Coconut Development Board,
subject to the other provisions of the
said Act.”

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That in pursuance of sub section (4)
(e) of Section 4 of the Coconut Deve-
lopment Board Act, 1979, the mem-
bars of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of
the Coconut Development Board,
subject to the other provisions of the
said Act.”

The motion was adopted.

—— — —

12.20 hrs.

MR. DEPUTY-SPEAKFER : Now we go
to Calling Attention. Shri Harish Rawat.
He is not present. Prof. Madhu Dandavate.

PROF. MADHU DANDAVATE
(Rajapur) : Have you withdrawn whatever,
permission vou granted tome ? I wantto
remind you that I met you in the Chamber
and you told me T could raise that particular
issue in the Zero Hour. You granted me
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permission to raise it. It is a very serious
matter. . .

MR. DEPUTY-SPEAKER : I never said
that.

PROF. MADHU DANDAVATE : You
cannot withdraw the permission.

MR. DEPUTY-SPEAKER Plcase
listen to me. We have already spent 20
minutes.  For about 20 minutes I had been

requesting the hon. Members that. if I asked
any hon. Member to speak, the other Mem-
bers should not speak. But | have been
seeing that every now and then everybody is
getting up. . ..

PROF,. MADHU DANDAVATE : 1 have
been standing for your permission. 1 did
not want to make my submission without
vour permission. (Interruptions)

MR. DEPUTY-SPEAKER : I can call
you all provided it is done in an orderly
way. Even now Ican call you if you can
give me an assurance that when I call one
hon. Member, the others will not speak, the
others must sit down. ...

SOME TiON. MEMBERS : Yes,

MR. DEPUTY-SPEAKER : All right.
Mr. Paswan. No point of order. Only
make your submission.
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